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13.12.2019: Appellant has preferred this appeal against order dated            

21st October, 2019 passed by the Adjudicating Authority (National Company Law 

Tribunal), New Delhi Bench, which reads as follows:- 

“ORDER 

Upon report being received form the Dealing Assistant, it 

is submitted that the case was listed in the cause list for 

pronouncement of order in the supplementary list which was 

duly uploaded on net as well as placed on the notice board 

Ld. counsel prays for certified copy of the order. The 

competent authority may issue the same. 

Objections are disposed off.” 

 
2. Learned counsel for the Appellant submits that the judgment has not been 

pronounced.   
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3. However, in absence of any cause of action, we are not inclined to interfere 

with the impugned order.  The appeal is accordingly dismissed.  No cost. 
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